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Uetweera* 

1. T. njinivesa Rao - 	LiPk.873/93 
LA.874/93 2. o Fianuwtha - 

- 	C.675/93 3 .r. Parb$uram - 	Oh.930/93 4, 
5. 

V.V. 
K. 

SubbarbyUdU 
jKrishnarnuithi - 	UP.,932/93 

. U. jubbanisrasaiah . 	Of\.948/93 

7. Y. iiacekrishnS Red - 	LJA.1250/93 
B. W. Horns - 	0A.1579/9 3 

.Applicants 

A n d 

i. Union of India, Fep.by 
to ovt. of India 

mm. of Cuuc1- 1 at.5 on 
New LJolhi. 

2. ihe Chairrnu;, 
Telecom, CorimissiOr! Depti-. 
of ieiacornniunitatiofls 
Sanchar -Thav.an , Now.Dulhi. 

3, Astt. Ujx-ectot 
fin, of co:vnunications 
Deptt. of Ielecocna;unlcatiofls 
Scinchar BhaVofl, New Laelhi. 

4. Chief Gener1 raneger, 
Tel3CufflmUnications, Ae Circiii, 
Hydara bad. 

Common respondents 
`in 311 tn_ Ufs. 

Counsel forttld pplicants in 	V. Venketeswara Reop 

all- th3 abo'ia fi  a 	 Aduoc3te 

Counsel for the riespondents . W. V. Raghova Reddy, 	'-- C 

in aLt the 5hove OS 	 for Central Government. 

CURM. 

HON. Justice Sri V. Nul8dri Iao, 'lice Chairman 
HON. Sri R. Hangaraiwl, member (Admit.) 

UAs 873/93,. 874/93, 875/93, 930/93, 
232/23, 248 93 L .12_GZ93 ! 

s 	P.t; HUN' 6LE JUSTICE SHRI V. NLLLP4DAI RAG, 
V IUE. - CLI:tI 	j 

I'rd Shri v-. v4nketetwr-B Rao, learned Cotne?1 for 

the Applicant and t.1sL bhri N.V. Rayhava Ie-y, learned 

staflCtfl cOu-4l fur the Ruapundents. 
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As the same point has arisen for consideration, that 

can be conveniently disposed of by a common order. 

[dl these applicants joinedservice asTelegrhists 

and then promoted as Traffic Supervisor which was All India 

seniority unit till 1979, Grade of Traffic Sup rvisor was 

made ci;cle unit frolL 1979. Thus thc 	who were working 

as Traffic up.3rviscrs by 1979 were re nuired to make options 

for allocation to the venous circle units and acco dingly 

they wsrj allotted to circle unit.&. 

£vcn L fore tI 	crada of Traffic 	pervi sor was made 

circle unit, bhri 8alswaia Singh and Shri P. Panjiara and 

Shri L..Stiau were prorcotad as lalls Group El on ad hoc basis. 

Mlegat ion for theu tp:licenis that they were not offered 

ad hoc prnmct±on by the dates of romct Ion of Srf BE] ?svere 

Singh hri P. Panjici.a and Sh:i L.5.Shtw as Sit Group B on 

ad hoc bsis u.s not den isd. 

Iho post of Traffic up I'JisOr was e-designated 

as M514 Group C with effect from 1954. Pvenue for promotion 

from Trf1ic 3uparvisor AiTl Group C is to SIT Group B which is 

All india esniority unit from the begin in ]. Even after 

Traffic upervisOr/ASFt Group C was made circle unit, all 

the officers in the said cadre in all t.e units of all, the 

fl,  
circles who are eligible may volunteer for consideration for 

pr;;r.ottQfl to th g:,adj of 311 

Wfliit t 	a)plicEnt in u,1250/93 & 1579/93 were 

regularly promoted as 511 Group B even rior to the date of 

the rejular promotion of their junior Shri P. Panjiara, o4her 

applicants herein w1re regularly promoted as SIT Group B 

earlier to the date of reqthlar 2rcmot ion of th ir jurjor 

Shri Lalasujera Sjngh ns 511 GrcLp B. 

7 	1 he allegations for the applicantsin (L.1250/93 and 

Cont,d .t. •,. 



n 

A.1579/93 thct their pay was more/equal to the pay of Shri 

PanJiarL, in the cadre of Traffic thupervisor, and the pa Uf 

the other aplican tshere in was more/equal to the pay of Shri 

Be.le5ujare bingh in the cadre L Traffic Suptirvi r were not 

dsriiid. 	rhus it is a case where the pay of the respective 

appJints Ua; 'ither more cr rqual to the pay of theñr re-

pWcti'Jt junior •Shri :jlew3ra Singh/Shri Penjiara on the cedres 

of Traffic Suparvisux and thus pay in the cadre cfTi Group B 

is les thcn the pcy of their zaspective junior hri tialeswara 

Singh/P. danjjare as on the date ul reular promotion of the 

letter to the 9 irst of Sit Group 8. An siomaly has arislin 

as Shri. 	ioawri Sina. /Shr.i Pun jiara were proffloted as STj 

Group. t on 1d hcc basi., and their period of Service as SIT 

oup 	when they worked on ad hoc basis in that cadre W3 

beiony taken into coniideret.ion for fring their pay 

roçjular promotion as Ti Group D. 

8. 

 

it ka 	ruE +hz.t, by ti& 116tv of prinut jar, of thc s& 

eppiicentc. as 51 i. U cup 3, tLeir respuctive Jun iors were not 

in th3 szmE  circle while kiev werewurkin 	in t 	yrudu or 

Traffic uprvisor/L5fl roup C. Uut it is 	case wherE tLi 

belaswera zj ingii anc 5hri Panjiara uir pxmctod en ad hoc basis 

C 	tu 311 Grou_ è avon beforE the grade of Traffic 5upcvUicr was 

made circle unit. Thus it is a case uhere t.h applicants 

wcJr nd offered promotion tc 511 Group B when it. was o 9 fered 

on ac hoc bc sist3 Shri Ualeau'aru 5lngh and to Shri Panjiara. 

Thor t,i quaion of,danial of the offer of prcmotion uAien it 

was on ad hoc basis on the part of the applicants does not 

arise. Thu qtestion as to whether the benefit, of steppinqup 

has to be given to a senior if the ad hoc promotion was givnn to 

junior aftex the lower p03t was made cirnie unit does no arise 

for consideration for disposal of th6ss LAs and hence we do not 

deal witH the same for disposal of th St 
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be held in (JR 974/93 & UP 1001/93 that if steppinqup 

ho1c jr which ars similer in tha Lr s 974/93 & 100 1/93, the stme 

will be "icletive of Exticl,  14 of th Ccnst.itljón of India. 

reasons statadtnerain, te Plo lcI tht the applicns 

1250/93 & 1579/93 have to be qiven thepay anual to the 

-a, c6 f t.h;j r-njiar 	on tne det of his regular p.rono+ion 

to SI! Group C on notional basis. Uth9r annhir2n+Q krn 

to:.iwn 	he 	etuji to thti pay of Shri SalegmarF. £iinih 

U13 Ofl tiii, dt 	of hi3 log let pr urnotion to SU Group 13 on 

no-ional. bais.. We held in Us 974/93 & 1OU1/93trlat th 

4JplLt1ntfl herein shouldbe. given the monetar benefit frnm 3 

p:L 	ti tt 	date cf filiri j  of th rD3pecti; U. 	Fvr  

thu 	rt scr.tu i;.: +born, 'a find that thp apQlic: 	4 s hra in 

also htvi tO hc 	.wri tho rnonet.ary hnefit from 3 ye.ra prior 

to Hk,  d3 	t  filing cI the r'3p'ctive (if. 

10. 	Thea iJis a5 ciccstd of acuorC.ingy.  . No costs. 
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Central Administrattve 
i ibunrYL Hyderufled :ench 
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To 

1. lbs ecret&ry to Govt.of India., 
Jiiniit'rJ Gf Cnnunicatiis, in ion of Indi&, Nu Dihi. 

2, 	Ths Chairman, Tetecom Loriirnission, Dept.of Tølecommunications, 
nci.r -J;vin, Navi ck,lhi. 

1h !ajsttiit ir-ctor anrl (IL) 	Inistri of ociunicatlons, 

iIo?t. 

 

of Tlacc.4nications, Govt. o f India, Sancher Thavan, NO. 

The Chief Genaral daneger, Tslecormunicaions, 
..k.Circle, Hyderabad — 500 O0 1,• 

5 	Lne copy to if,r. U. Venkateawar Fao, Pdvocat3, CPT, ky 4 . 

UflE. cop 	o ir. N .V .Raava fladdy, Lddl .CGSC • CR7, Hyd 
7. Caa Cpj to Liorary, CM, hyo. 
3. UnEI Spare cops'. 
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